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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No- 710 OF 2023

IN THE MATTER OF:

SUSHIL RAGHAV ...APPLICANT
VERSUS

STATE OF U.P. & ORS. ...RESPONDENTS

AFFIDAVIT OF SHRI MANOJ KUMAR SINGH, CHIEF SECRETARY,

STATE OF UTTAR PRADESH IN COMPLIANCE OF ORDER DATED

18.04.2024-

[, Manoj Kumar Singh, aged about 59 years, posted as Chief Secretary,
Government of State of Uttar Pradesh, do hereby most solemnly state and affirm
as under.

1. T'am the Chief Secretary, State of Uttar Pradesh and fully conversant with
the facts and circumstances of the present case. I affirm that this Affidavit
is being filed by the Deponent in compliance of order dated 18.04.2024 of
this Hon’ble Tribunal.

2. At the outset, with the utmost respect it is submitted that all the officers
and authorities of the State of Uttar Pradesh have the highest respect and

regard to the orders passed by the Hon’ble Tribunal and duty bound to

Z "
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fulfill the obligation which are assigned under the law and directions

passed by this Hon’ble Tribunal in true letter and spirit.

. That in the present Original Application, the applicant has raised the issue

that there was a park earmarked at Rajendra Nagar Industrial Colony on
G.T. Road, Sahibabad, Ghaziabad but the Ghaziabad Municipal
Corporation is undertaking the activity of construction of road/pathway
on the land earmarked for the park and is also constructing the drain and

shifting the boundary of the park reducing the park area.

. That by the order dated 30.11.2023 the Hon’ble Tribunal constituted a

Joint Committee to carry out the spot inspection to ascertain the correct
position on the spot and file action-taken report. It is submitted that in
compliance of the order of the Hon’ble Tribunal, Joint Committee filed

the report on 02.02.2024.

. That on 5.02.2024, the Hon’ble Tribunal after perusal of the Joint

Committee Report passed the following order, the relevant paragraphs are
as follows:

“2. The report of the joint Committee, filed on 02.02.2024, does not give
Jull and clear details of the park except for referring to some letter
revealing that the encroachment fiee area of the park is 10880 sq. meters.

and the area of the park on which Babu Jagjivan Ram Colony built

illegally is 7120 sq. meters. W
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3. Learned Counsel for the applicant seeks time to file objection to the
report of the joint Committee. Respondent no. 6, District Magistrate
Ghaziabad, represented through the Counsel, is directed to file the
report/response enclosing therewith a copy of the relevant extract of the
Master Plan reflecting the position of the park/area of the park and the
extent of the free area and encroachment on the park and also the action
taken for removal of the encroachment, if any.

4. Learned Counsel for the applicant has referred to Annexure A-1 filed
along with the OA, which is the approved layout plan of Rajendra Nagar
Industrial Colony, wherein the park has been clearly shown and its area
is reflected as 14400 sq. yards. The District Magistrate will also respond

’

to the said layout plan.’

. That in compliance of Hon’ble Tribunal order dated 05.02.2024 the

District Magistrate Ghaziabad on 9.02.2024 has written a letter to the
Secretary, Ghaziabad Development Authority to provide the approved
Master Layout Plan of the Rajendra Nagar Industrial Area and also has
written a letter to the Municipal Commissioner, Nagar Nigam, Ghaziabad

to take necessary action in compliance of Hon’ble Tribunal’s order.

. That by the letter dated 15.04.2024 Secretary, Ghaziabad Development

Authority informed that the layout plan in question is not traceable in the
record room of Ghaziabad Development Authority even after due

diligence and efforts made by the staff of the department in searching for
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the same. It is further submitted that Municipal Commissioner informed
that on the vacant area 21,000 saplings have been planted and no
construction of the road/drain has been done by the Ghaziabad Nagar
Nigam. It is germane to mention here that on the basis of information
furnished by the Ghaziabad Nagar Nigam and G.D.A., the District

Magistrate Ghaziabad filed the status report in NGT.

. That the Original Application was listed on 18.04.2024 for hearing before

the Hon’ble Tribunal. After hearing the matter and perusal of the report
filed by the District Magistrate and Municipal Corporation Ghaziabad
passed the order which is as follows:

‘6. We are surprised with the stand of the District Magistrate that
there is no material available relating to existence of park. Hence, we
have no option but to direct the Chief Secretary, State of UP to look into
the matter and file an affidavit before the Tribunal by e-mail at
Jjudicialngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF about the correctness of
the stand of the District Magistrate, Ghaziabad and also the status of
existence of park, its area and encroachment thereupon and the approved

layout plan of Rajendra Nagar Industrial Colony as detailed above.’

. It is submitted that, on dated 08.05.2024 letter no. NGT-124/9-5-2024-

21/2023 the Joint Secretary, State of U.P. has sought the status report

from the Municipal Commissioner, Naia/r Nigam and District Magistrate,
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Ghaziabad. It is important to note here that the District Magistrate,
Ghaziabad also vide letter no. 222/ST-DM/2024 has sought the status of
Master Layout Plan from the Vice Chairman, Ghaziabad Development
Authority within one week.
ANNEXURE R-1: Letter issued by Joint Secretary, State of U.P.
dated 08.05.2024 and a letter issued by District Magistrate,
Ghaziabad dated 22.06.2024.

10.1t is submitted that Secretary, Ghaziabad Development Authority vide
letter no. 605-Master Plan Zone-7/2024 dated 5.07.2024 informed that a
thorough inspection was conducted of the Master Record Room with
earnest efforts, a copy of the plan/map in question, approved by the then
authorized officer/authority in the year 1962 was found on which the
approval date 01.01.1962 is mentioned.
ANNEXURE R-2: Letter issued by Secretary, G.D.A. dated
05.07.2024.

11.It is submitted that an explanation was sought by District Magistrate
through vide letter no. 270/ST-DM/2024 dated 8.07.2024 from the
Secretary, Ghaziabad Development Authority in respect of the
contradictory report/information dated 15.04.2024 by which it was
informed that no layout plan is traceable in the record room. Upon which

the Secretary, Ghaziabad Development Authority has given an
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explanation through vide letter no. 607/Master Plan Zone-7/2024 dated
15.07.2024 stating that-

“Ghaziabad Development Authority came into existence in 1977, prior to
that the authorized officer/authority used to approve the maps and all the
records of the said maps and related documents were being kept in the
office of the then City Magistrate. It is further submitted that due to the
seriousness of the matter, rigorous and earnest efforts were made by the
staff of G.D.A. and extra employees, engineers of the concerning Master
Record Room were deputed for searching the map. That exercise was
carried out for almost two months and Secretary himself was part of the
same team and the help of Retired Officer and Employee of the concerned
Department was taken and finally in result of the said efforts a copy of
the layout plan in question was traced.”

ANNEXURE R-3: Letter issued by District Magistrate, Ghaziabad
dated 08.07.2024 and an explanation letter given by Secretary, G.D.A.

dated 15.07.2024.

12.That a 8 members team/committee of Revenue Department and

Municipal Corporation submitted a report dated 16.07.24 to the District
Magistrate, Ghaziabad with complete measurement, status of existence of
the park, its area and encroachment thereupon. It is submitted that on the

basis of the report, the District Magistrate, Ghaziabad sent a

0,/
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comprehensive status report w.rt. park in question to the State
Government.
ANNEXURE R-4: Status report submitted by the District Magistrate;
Ghaziabad dated 18.07.2024.

13.That on 19.07.2024 the Joint Secretary, State of U.P. has again issued
directions to the Municipal Commissioner, Municipal Corporation,
Ghaziabad to restore the green park and comply the order of National
Green Tribunal in true letter and spirit.
ANNEXURE R-6: Letter issued by Joint Secretary, State of U.P.
dated 19.07.2024.

14.1t is humbly submitted that the deponent, having carefully considering the
gravity of the matter, directed the Urban Development Department to
forthwith constitute a committee for the purpose of conducting a thorough
inspection of the site in question and to submit a comprehensive status
report thereon.
ANNEXURE R-7: A true copy of the letter issued by the Joint
Secretary, State of UP, dated 22.07.2024.

15.That the above-mentioned committee comprising of the Special Secretary,
Urban development department, District Magistrate, Ghaziabad,
Development Authority Ghaziabad and Municipal Corporation,
Ghaziabad Nigam did a comprehensive survey/inspection of the site 2

August 2024.

10




274

Page 11 of 13

It is also submitted during the site-visit, that the history of the land, Lay-
out Map and District Magistrate’s report dated 18.07.2024 were taken
into account and a comprehensive report was submitted with the
conclusion that-

A. Adjacent Factory owners have constructed a road on the park land,
which has an area of 864 sq.mt. In the original layout map, plots
numbers 79 and 80 have been subdivided into small industrial plots
and factories are running on that site. The factories which have
opened their gates towards the park, are using this road to go to the
main road. Apart from the above-mentioned route, they do not have
an exit on the road (except the corner plot).

B. The Municipal Corporation has planted trees for in the
encroachment free area (8311.80 sq.m.).

C. The remaining part of the park (2864 sq. m) is used for building the
Jagjeevan Ram workers' colony, where people from the lower
income group have been residing for more than 40 years.

ANNEXURE R-8: A true copy of Site visit report dated 22.07.2024
16.1t is humbly submitted that the deponent conducted a further review of

the matter on 06th October2024, and convened a meeting with the

concerned officers, for the purpose of discussing and addressing the issue

at hand. It is germane to mention here that the deponent to further assess

11
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the situation, directed the Municipal corporation to conduct household

survey and assessment of geotag status of Babu Jagjivan Ram Park.

ANNEXURE R-9:A true copy of letter of meeting dated 06.09.2024.

17.1t is submitted that Municipal Corporation Ghaziabad has formed 4 teams

to conduct a household survey and assessment of geotag status of Babu

Jagjivan Ram Park located in Rajendra Nagar Industrial Area under

Mohan Nagar Zone on 11.09.2024.The following facts emerged from the

site which below-mentioned: -

A. The total area of Park is 12040 sq. mt. Out of which, on 2864 sq.

mtr. area, more than 172 houses are built, and 993 persons are
residing there for the last 40 years.

. The existing 9 industries have 119 workers. The road constructed
on park land is infront of these factories, occupying 293 sq. mt.
area.

. So out of 12040 sq. mt. park area 3157 sq. mt. in under houses and
roads. The remaining 8883 sq. mt. is available as open park.

. Municipal Corporation has developed around 21000Miyawaki
plantation on the remaining encroachment free area.

ANNEXURE R-10: -A true copy of the report of the Additional

Municipal Commissioner dated- 11.09.2024.

18.The deponent here state that appropriate and necessary directions has

been issued to concerned departments and appropriate steps will be taken

12
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following the due process of law to resolve the issue in question. It is
further stated that the required remedial actions will be taken in
consideration of the issue in hand and by adopting the due process of law.
19.1 state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I state that nothing

material has been concealed therefrom.

Zo.q.w
DEPONENT

VERIFICATION:

Verified at Lucknow on this 30 dayof Sep‘fkmﬁﬂ'2024, that the contents of
the above affidavit are believed to be true and correct to the best of my
knowledge and based of official records. No part of it is false and nothing

material has been concealed therefrom.
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“1- In this Original Application, grievance of the applicant was that there was a
park earmarked at Rajendra Nagar Industrial Colony on GT Road Mile 8/7
Sahibabad Ghaziabad but the Ghaziabad Municipal Corporation had
constructed road/pathway on the land earmarked of the park and was also
constructing the drain and shifting the boundary of the park reducing the
park area. The Tribunal in the proceeding dated 30-11-2023 considering the
grievance of the applicant had formed a joint Commitee and direct the
Commitee to submit the report.

2- The report of the joint Commitee filed on 02-02-2024 does not give full and
clear details of the park except for referring to some letter revealing that
the encroachment free area of the park is 10880 sq. intrs. and the area of
the park on which Babu Jagjivan Ram Colony built illegaly is 7120 sq. mtrs.

3- Respondant no. 6 District Magistrate Ghaziabad represented through the
Counsel is directed to file the report/response enclosing therewith a copy of
the relevant extract of the Master Plan reflecting the position of the
park/area of the park and the extent of the free area and encroachment of
the park and also the action taken for removal of the encroachment, if any.

4- Learned Counsel has referred to Annexure A-1 filed along with the OA,
which is approved layout plan of Rajendra Nagar Industrial Colony, wherein
the park has been clearly shown and its area is reflected as 14400 sq. yards.
The District Magistrate should also respond to the said layout plan.”
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“We are surprised with the stand of the District Magistrate that
there is no material available relating to existence of park. Hence, we
have no option but to direct the Chief Secretary, State of UP to look
into the matter and file an affidavit before the Tribunal by email at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF about the correctness
of the stand of the District Magistrate, Ghaziabad and also the status
of existence of park, its area and encroachment thereupon and the
approved layout plan of Rajendra nagar industrial colony as detailed
above. List on 24-07-2024."
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2— T FRIAT O & 6 mirree R wmieRer gRT uRga At @ gfe
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ANNEXORE-RT
| g / Feaqot
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L
HAT I,
Hygaa dfua,
IR oI ITEA |
Jar |

1—Frenfer, mivramEs |
2—TR Jgad, TR 77, TREET |
3—JuTEE, TITTETE fadre wtieRol, MTETETT |
TR @ dgurT—5 , TG feTH: 22 FeTs, 2024
fowa: w0 I BRa IrAfeRer R SMov0 W®AT-710 /2023 Sushil Raghav Vs,
State of Uttar Pradesh & Ors ¥ wiRd amew fawid 18.04.2024 & U B
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HEIed, |
T Sudd fwgs Ao I ERA AEERer R S0t HE-710 /2023
Sushil Raghav Vs. State of Uttar Pradesh & Ors # uiiRa 3meer Qe 18.04.2024 7
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WRE, R e REE, Sodo U B W0 WY sRA RIfeeReT gRT30T0
TREIT-710 /2023 Sushil Raghav Vs. State of Uttar Pradesh & Ors # aiiRa e fa=Ta
18.042024 B SUTEH § TSl fRATG 22.07.2024 BT Ry Freror wR fleor s
SYT HRA W & A5e & T 2
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298 ANNEXVRE-RJ
ANNE,

A g e ued, ARy 9fve, TR e f9mr, Sowo e @ A0 ISE
RT ITATRIeRT §IRT S10T0 HWAT—710 /2023 Sushil Raghav Vs. State of Uttar
Pradesh & Ors ¥ TiRa aMew faie 18.04.2024 & SruTe # f&AIEG 22.07.2024
IR (5152 O i e R 1 2 O e S

o g B T 5 Wo I R SAReRYT gRT 3M0T0
H@I—710 /2023 Sushil Raghav Vs. State of Uttar Pradesh & Ors
TR TR f&ATe 18.04.2024 &1 fBaTeiss 3w &1 fawor freraq 2—

"--1. In the Original Application, the applicant has raised the grievance that there
was a park earmarked at Rajendra Nagar Industrial Colony on G.T. Road Mile
8/7. Sahibabad, Ghaziabad but the Ghaziabad Municipal Corporation is
undertaking the activity of construction of road/pathway on the land earmarked
for the park and is also constructing the drain and shifting the boundary of the
park reducing the park area. The Tribunal by order dated 30.11.2023 had
constituted a Joint Committee and called for the report of the Joint Committee.

2. The report of the Joint Committee was considered by the Tribunal on
05.02.2024 noting that the report did not give full and clear details of the park
except for referring to some letters revealing that encroachment free area of the
park is 10880 sq. mtrs. and that the area of the park on which Babu Jagjivan
Ram Colony is built is 7120 sq. mtrs.

3. The stand of the Counsecl for the State is that there is no reliable material
available about existence of park. He has also disputed the map which has been
filed by the applicant. He has also submitted that no layout plan for the area
exist.

4. On the examination of the record we noticed that Annexure-Al filed along with
the OA clearly mentions the park area. The report of the Joint Committee
encloses the communication sent by the District Magistrate to the
Commissioner, Municipal Corporation, Ghaziabad along with certain
documents which state that the encroachment free area of the park is 10880 sq.
mtrs. and the area encroached by Babu Jagjivan Ram Colony is 7120 sq. mtrs.
which is in line with the observations of the Joint Committee. Along with that
at Page 108, there is a map enclosed depicting the park area.

5. The Municipal Corporation, Ghaziabad has also filed the report stating that on
the vacant area, 21000 saplings have been planted and that in the land
earmarked for park, no construction of road/drain has been done by the
Ghaziabad Municipal Corporation. This plea of Ghaziabad Municipal
Corporation also reveals that the park exist.
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6. We are surprised with the stand of the District Magistrate that there is no
material available relating to existence of park. Hence, we have no option
but to direct the Chief Secretary, State of UP to look into the matter and
file an affidavit before the Tribunal by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and not in
the form of Image PDF about the correctness of the stand of the District
Magistrate, Ghaziabad and also the status of existence of park, its area and
encroachment thereupon and the approved layout plan of Rajendra Nagar
Industrial Colony as detailed above.

o UG YR ¥ R weas g R TR g7 A0 UHoshiodo &
M & SgUTe A Feaq sriars! & T -
> e 30.11.2023— w0 I ERA WAIEEROT & QY B
U H U HYd FiAfa &1 oA fHar 7|
> feAi® 02.02.2024— Sa T |fAfd grT oAl Ruid wxga &
AT
> feAie 05.022024— RiefEer, MREERE d Td & ARCR
M U9 ATEHT B Hey H Sier AT T E
> &A% 15.04.2024— TRTAEE e WG gRT 3@Td
FAT TIT 5 gTa wemse o Rors w9 § Sude el R
> fei® 18.04.2024— \10 IW BRA ~RfHROT & ¥ W
T wiEg 7eey # R ufemed aee Y 9 @ fdy
o B
» fa¥iT® 05.07.2024— MTATEE QG MRS gRT SIS UK
FHIfP B AMBR, Y g5 XB HEATHI H @rol HADY 1962 BT
bl g TfeR! gRT Wigd douc JFbBG Sude
BT TAT B | Sa UBRV H ranren, miraEe gnn e,
mierareTe e witeer § W= foar 747 |
> f&1® 16.07.2024— WYaa 7fea &M gRT Wid dode AR
¥ e @ TS @ T g
> f&se 18.07.2024— Riefeer, WfogEe gR1 Sad
Rure /e s &1 Uil @ T 8
o AT HIAT B fF A0 IEY BRI WERGRY gRT UIRd 3me¥
e 18.04.2024 & U H & Wiod HBIGd @I IR F TULATH
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Tfea 5y 9 & gfea o= 9fg #elcy & ®"R W e
22.07.2024 H FF FBT H T3 GG YBR H Wiy fARIer
o & ey &l T
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@ Rurd & famgell 57 wievl, MSEK ¥ urd &1 9Rex ©F 9
sfaenv, wgea e €W BRI Wiga dode AAEG W U @
EE & d9y ¥ weim Reu g 9t & wewl & o9y

o T T @ Ay dud, Reeh ISR e W BRUNEH,
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T3 4 SHI TR ERT 18.04.1962 § SN Wewas =gen A S <ol
BIHR T, UIRIGSR—STHT U0 FHFl, 18—, AR XIS, BeAd<l A
TH—AIRAIETE, e, TNTAETE, Jableld N ai—+%s ¥ %9 &I T
36—18—17 dTET & ¥ &1 T § | HuE—Tiee SR TS BEA|
FRURTE gRT fATH 17.03.1961 Bl SURID 36—18—17 STl Y&l bl
agreement to sale, -l ¥ 39 M9 ¥ f&ar & Saa w9l 4
IR /49T # waw: Oy v fAenfea w=mr srom | fe9id 18,
04.1962 P TET WO 203 (1—14—0), 204 (0—7—0), 205(1—12—0), 209
fio (0—15—0), 210 fH0(2—15—0), 216 /1(0—6—0), 240 A0 (2—14—0),
235 (2—16—0), 236 fA0 (1—15—0), 218 fA0(0—1—0), | 12 fher a1
20 dram, 10 faw@r (20-10-0), §&ET & A%y = & duigd &R

AR : =
SRS i
Ghaziabad,UP, India
. A 233007, UP, Indiz

o T YA W Ao Rl soRiv @ B9 dRURTE gR1 g
TRGRI /SREHE TRe—MTSaEe & 998 ol TR goededd
BiFI—SI0EI0%Te, Hifeqrars, MRTIETE $T d—3fise Uk & Bl
s fr mn, R ww 4 PoorReR-smEe ow
miraTeTe gRT A% 01.01.1962 BT o—aifSc AIfea favar mam|
U TIRA —MST & WX 14400 T ST (1efd 1204020 I Hio)
B TS A WEHA AT UTT US> HIoR WP AR sl @
STTSHERE DIl 99 81 AR UP BT JRTST Jad I BT oS
AT THOSHIOCI0 H S0T0 HEAT—710 /2023 G €9 9 S@R TW
WHR g A IRR fHar war o)
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. = Computer No: 1829522
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o et R iR, 78 fiweh # fagridi Execution Application No-33/2021 In
O.A No-68/2021 Sushil Raghav Vs State of Uttar Pradesh & Ors # ia 3re
eI 16.05.2024 Td Ao TP RA ifrpRu, 78 faweh gR1 Sfovo @AT-710/2023
Sushil Raghav Vs State of Uttar Pradesh & Ors & TId 31e¥ f&=id 24.07.2024 &
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T STElE, T T/ XTI SGFT HEled
FO THEE W OHA FECE TR OAGE HeRd, MoEEE TR OE ®

AT -862 /307030 ,/2024 f&AF 10.09.2024 1 FaAFA FA H FL K, [ &
AR TG FXA g e TR AR Tois T A 8§ R arg S ™
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frar | B B Ha & fl AR W SR T ©E § U T geE @ aied
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Ghaziabad, Uttar Pradesh, India
o MOGF+752, Rajinder Nagar Industrial Area, Rajendra Nagar, Ghaziabad,
Sl Uttar Pradesh 201007, India
% Lat 28.675636°
Long 77.373055°
11/09/24 10:31 AM GMT +05:30
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MOGF+58J, Shyam Park Main, Sahibabad, Ghaziabad, Uttar Pradesh
201007, India

Lat 28.67556°

Long 77.373234°
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MOGF+752, Rajinder Nagar Industrial Area, Rajendra Nagar, Ghaziabad,

Uttar Pradesh 201007, India

Lat 28.675637°

Long 77.373059°
11/09/24 10:32 AM GMT +05:30
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Long 77.373059°
11/09/24 10:33 AM GMT +05:30
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Ghaziabad,

Uttar Pradesh, India

MOGF+752, Rajinder Nagar Industrial Area, Rajendra Nagar, Ghaziabad,
Uttar Pradesh 201007, India

Lat 28.675638°

Long 77.37306°

11/09/24 10:31 AM GMT +05:30
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New Delhi, Uttar Pradesh, India
6/241, Shyam Park Main, Mohan Nagar, New Delhi, Ghaziabad, Uttar
Pradesh 201007, India
Lat 28.675476°
Long 77.372924°
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Ghaziabad, Uttar Pradesh, India

MOGF+58J, Shyam Park Main, Sahibabad, Ghaziabad, Uttar Pradesh
201007, India

Lat 28.675588°

Long 77.373241°

11/09/24 10:17 AM GMT +05:30
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